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- HON'BLE MR. G. RAMAKRISHNAN, ADMINISTRATIVE MEMBER

CENTRAL ADMINISTRATIVE TRIBUNAL
" ERNAKULAM BENCH

0.A.No.607/2000.

Wednesday this the 5th day of July, 2000

CORAM

HON'BLE MR. A.V. HARIDASAN,'VICE,CHAIRMAN

T. Balan S/o Late Shri T. Thupran,
res1d1ng at Thottiyil House,
Ayankalam PO Via. Kuttlppuram,
employed as Junior Engineer in the

office of the Executive Engineer,

trichur, Central Division,
Central Public Works Department,
Mundassery Memorial Building,
Chempukavu, Thrissur.
' -+ .Applicant

(By Advocate Mr. Asok M Cherian (rep.)
7 Vs.

1. The Union of India, represented by
the Secretary to the Mlnlstry of
~Urban Development, New Delhi.

2. The Superintending Engineer,
Trivandrum Central Circle,:
Central Public Works Department,
Thiruvananthapuran.

3. The Executive Engineer, Trichur
Central Division,
Central Public Works Department,
Mundassery Memorial Building,
Chempukavu, Trichur.20. .« sRespondents

(By. Advocate Mr. K.Kesavankutty)

The application having been heard on 5.7.2000, the

- Tributtal on the same day delivered the following:

ORDE R

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

This original application is filed seeking to

‘have the impugned order A.l set aside and for a direction

to the respondents to fix the pay of the applicant in
scale Rs.1640-2900 with effect from 1.1.1986 and in scale
Rs.2000-3500 with effect from 1.1.1991 reckoning the

whole of his service’uhder'the Ist respondent with effect

from 17.2.1964 onwards. and provide him all consequential

benefits‘including arrears of salary.

.s.CONntd...




'.2.

2, The applicant wishes to withdraw this
application. The Miscellaneous Application No.880/2000
filed in that behalf has been allowed byb us today.
Therefore the hearing of the OA 1is redundant. The

application is therefore, closed as withdrawn. No order

Dated the 5th day of July, 2000 0, M
: 0//v ax

G. |IRAMARRESHNAN A.V. HARIDASAN

as to costs.

ADMINISTRAPIVE MEMBER VICE CHATIRMAN
Se.

List of annexure referred to:

Annexure.Al:A true copy of the letter
No.8/10/TCcC/2000/EI/1556 of the 2nd
repondent dated 10.3.2000.




